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Or^er:Pronounced by the Hcn 'bie  Shri S.Hi^IGKAVASAG/M

M£HBiiKCA)

The ^ p l ic a n t s  belong to the Khalasi cadre 

in Train Lighting Group(TLG for short). By an order 

doted 1 $ .4 .1 9 9 1  they were shifted  from the TLG vjing 

to  Air-condiijioning coaches Iitiriiediately thereafter - 

vide  order 1 9 .6 ,1 9 9 1  they were tr ^nsferred to  TLG.

The applicants are challenging this action of the 

respondents in  this OA*

2. B rie fly  stated the case of the applicants is  as follows. 

Before 1 4 ,7 .1 9 8 8  there \i7ere three groups for promotion

frcra the grade of Khalasi H e lp er ,v iz , A irco nditio n in g (V c-  

for short). Power and TLG. j?ram 1 4 .7 .1 9 8 8  the respondents 

have decided that the h /C  Group should be merged v;ith Power 

Group, Thereafter frcan 1 4 .7 ,1 9 8 8  there were only two groups, 

v iz , Povjer and TLG, Both thes^lcarry the sane pay scales*

3 , The respondents have f i l e d  a detailed  r ^ l y  resisting  

the claim of the ^ p l i c a n t s .  I t  is  sta ed that K halasis(

R s ,750-940) are promoted as Khalasi ■‘'^elpers(Rs,800-1150) .

U32^
Khalasi Helpers^ajce e lig ib le  to be promoted as any three 

grcxaps,viz. h /c , Po>/jer and i^lG before 1 4 .7 .1 9 8 8 .  Thereafter 

i t  was decided that the A /c  group should be merged vjith 

Pov;er and after 1 4 .7 .1 9 8 8  there wqcc only two groupS/Viz, 

Poi'^er and TLJ, I t  is  stated that the applicants who were 

working as Khalasi Helpers in the pay scale of R s ,800-1150 

v;ere promoted to the next higher gr .v„e. The respondents 

have stated  that their  action cannot be fa u lted  and 

the OA is  liable  to be  dismissed as devoid of merito

4 ,  We have heard the learned counsel for both s id es  

and perused the records,

5 . I t  may be noted that prior to 1 4 .7 .1 9 8 8  there were

tliree groups. Thereafter the A /Q  vjork v;as d istributed  in

/2 such a vjay that it  is available  in  both Power and""^G ,

job
On a careful reading of the various/description^ listed  

under both these heads would indicate  that ^ n l y  the



pay scales afe the same, but the type 3fm of work haS

also been evenly distributed  so thtt  persons v;orking in
adequate

Po^jer and also TU3 can hav^e3<posure in  A /c  \i?ork. This 

action of the respondent cannot b e f a u l t e d .  Further 

Sg the pronotijnal avenue for Kalasi Helpers is  to  the 

grade of Power Group or TLG,for which the pay scales are same. 

Therefore there cannot be any canplaint as to  arbitrariness 

or discrim ination ,

6 , We further find  that  the respondents have devised

getting the
a scheme apparently having in  mind the nature of/employees

/S(S>
e3?posed to  both types of work in  both the group as they

go 1:5) in  the ladder of premotion they are in  a better position

to  supervise. Therefore sh ifting  the persons from one Group to

other group cannot be  termed as arbitrary or whim sical,

9 ,  In  the light of the discussion above, the impugned

action of the respondoit department does not call fo r

interference anc the OA is  dismisied as devoid of m erit

with no order as to  costso 
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